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Abstract of tleo Pl·occecliJl.qa of tllc OOl/neil of Ih.e Gove1'1l01" GCllC1'nlof Illdia, 
assembled for th.o purposo Qf mrtki/~U La/cs and RcuzelationB 1eJzdol' tke 
provisiollS of tile .det of Parliamcnt 2.£ ~ 25 Vic., cap. 07. 

The Council met at Government lIous~ on Friday, the 11th FebI'1.11l.l'y 1879. 
PRESENT: 

His E~cellency the Viceroy anu Governor General of Inilia, A. P., G. O. S. I., 
pl·csiclil1U· 

His Excellency tho Commander-in-Chief, A. O. D., G. C. S. I. 
The llon'blc G. NollIe Taylor. 
Major GenernI tho Hon'ble Sir H. lL DUl':lnu, C. D., K. O. S. I. 
'l'he IIon'hle John Strachey. 
Tho lIon'hlo Sit' Richard.Temple, K. c. S. I. 
The Hon'ble J. Fitzjames Stephen, Q. o. 
The Hon'ble D. Cowio. 
Colonel the lIon'ble n. Strltchey, c. S. I. 
The Hon'ble Francis Steuart Chapman. 
The Hon'bIo J. R. Bullen Smith. 
The Hon'blo F. R. Cockerell. 

REGULATIONS AND ACTS CONSQ,LID.A.TJON BILL. 
The Hon'ble l\In. COCKERELL, in moving for leave to introduoe a. Bill to . 

consolidate nnd amend the law relating to the locnl extent of the geneml 
Re",ulo.tions Ilnu Acts nnd to the loeallimits of the jllrisdictions of the Ri"'h 

I:) I:) 

Courts and the Chief Controlling Revenue Authorities, said that the immediate 
cause of the present Pl·OPOSa.! to legislate in this matter was the discovery that 
the district. or tract o( country called the Dehra Doon was not subject to the 
gcnerol Regulations. 

A case instituted in that district under Aet X of 1859 (An Act to 
amend tho law relating to the recovery of rent in the Presidency of Fort 
William in Bengal) recently came before the High Comt of the North-
Western Provinces in appeal, in which it was contended that, as the Act just 
mentioned was not legally in force in the Dehra Doon, the Court had no juris-
diction in tho matter. 

The High Court iri its judgment hel~ that the enactment referred to was 
simply an !lmending Act and contninclI no special provision by which it could, 
IJer se, have a widel' npplication t4an the Regulations which it superseded. 
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As th01'e was nothing to show that the Act hud b~en put in forco in the 
Demn. Doon district by nny special procc(ture, the questioD of its legal. 
operation therein turned upon the issue of the bl'oudCl' question as to whether the 
district was subject to the generulltcgulatiolls. On this point tho COUl't found 
that the effect of the several enactments l'elating. to this distl'iet, I)assed 
between 1817 and 1829, wus to place it in the category of districts Dot subject 
to the generoJ. Reg~ations, ' 

.', For the past thirty yem'S, the ndministration of justice had been carried 
on in the Dehro. Doon in the belief tho.t the general Regulations were legally 
applicable to tho.t district, and it now bccnme necessary to give, by legislative 
enactment, validity to proceedings which had taken place undel' an erroneous 
impression as to the state of the law, as wcll as to provide for the futuro legal 
operation of those Regulations within that locality, 

The present need for legislation in this matter was thought to off'!l' n fit 
OppOl·tUllity fOl' consolidating the law as to the local application of the general 
Regulations and Acts. 

About two years ago a Repealing Act was passed in this Oouncil, by,vhicl! 
a very large number of obsolete Regulations and Acts was removed from the 
Statute-book, The avowed Dluin object of thut action of the Legislature was to 
clear the way for the work oC cousolidating the extant Reguhltions, which, 
it was hoped, might be undertaken at no distant period, 

There was perhaps no single branch of that work in relation to w]~ich more 
could be done towards disencumbcring the Sta.tute-book than that which was 
comprised in the subject of this Dill. The older provinces of the empire were 
formed into Presidencies and subjected by Acts of .Parliarncnt to such Regula-
tions as might be passed by the Governor General of India fl'om time to time j 
but in the case oC all subsequent acquisitions of territory, the operation of those 
Regulations was secured by special local enactmcnt, and the result of this 
practice was that there was now a large accumulation of Regulations and Acts, 
enacted 801ely to provide for the extension of the operation of the general 
laws. and to dcfine the local limits of the jUlisdiction of the scYel'al Courts 
established in these newly acquired provinces .01' districts. 

It would bo the aim of the Dill to dispense with tho necessity for retain-
ing these extending enactments, by declal'ing, in concise form, what provinces 
were subject to the genern1; Regulations and Acts of the Indian Legislature. 
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The Bill contemplated no extension of those laws to places in which th(~y 

WI:ll!' not aIt'eady ill fot'oe, except ill so fur as might uo found necessary to 
remedy any mistakes which might have occurred, as ill the case of the distl'ict 
of the Dehra Doon. 

The Hon'blo :MR. STEPlIEN hskecl permission to mako a single remarI( on 
the principle of the Bill, because it formed. llal't,of an extensive scheme to 

. which ho 110ped to refer moro particularly at some future time. 1'bo present 
Dill wns Do proposnl for the consolidation of the laws defining tho local extcnt 
of the general Regulations and the looallimits of the j urisdidions of the High 
Courts and tho Doards of Re\'ollllC: it would consolidate into ono Act, he could 
not at present exactly sny how many, but certainly not less than n bundred. 
enactments scattered throughout the St.atute-hook, aud wonld 1'1'I1l'oduee ill a 
single measure what now had to 1)0 scm'clled for in a dozen volu1lles. '1'11 at 
would give some id~a of Ule extent to which consolidatiou might be cut·dcd. lie 
could hardly imagine any legal reforlll in this country greuter than that of 
consolidating the W'rittcll Law, inasmuch ns, after a careCtll eomdderutioll and 
examination of the suhject, he had nrri\'cd at this amongst other results, that iu 
Dritish India thero were no less than twenty-one classes of laws, enacted by 
nine different authorities for nine different pl'ovinces. '1'his sllewed how intrica~ 
and complicated the ·Wl'ittp.n Law of British India had become. lIe thought 
thnt, if the matter wel'e fairly managed, it would be possible to digest the 
Written Law in such Do manner as to sllOw that, nlthough intricate nnd compli-
cated to n person fresh to the subject, it was really of much smnller extent, 
and was less unsystematic than it appeared to he. This Bill was a step in that 
direction, and he hoped to be able soon to submit a comprehensive schemo fur 
the consolidation of the unrepealed Rl'g'ulations and Acts. 

The Motion was put nnd ngreed to. 

EMIGRANTS' REGISTRATION :FEE DILL. 
The IIon'blc MIt. CIllPMAN introduced tho Dill to enable the Governor 

Generul iu Council to increase the fees payable under section 31 of Aet 
No. XIII of 180·1 (to con8olidate altd alllelUl tile law "dating to II,e ElIliUl'atiM 
of Natioe Ln{Jourcr8). lie said that this Bill would empower the Govcl'llor 
General in Coullcil, at his discretion, to increase the fcc of one rupee nuw levi-
able in the Mofussil for the registration of emigl'ants, to two rupees. Dy this 
means thc GO\"Cl'1lment would be reimbursed the expense they were HOW put 
to in supervising emigration. '1'11e measure was of so simple a character tha.t 
he would not moye that it be refelTed to 1\ Select Committee, and he prollOsed.· 
to ask the COlwcil to pass it II.t their next mceling. 
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WEIGH'l'S AND :M:EASURES BILL. 
~ . 

Colonel tho Hon'ble R. S'fltAClIEY asked leavo to withdt'nw his motion for 
leave to intl'oduce a Bill to regulate tho weights o.nd meo.stU·cs of British India. 

Leave .was granted. 

NATIVE PASSENGER SHIPS' DILL" 
:, The Hon'ble .MD.. OIlAP}IAN ~oved for leave to illtl'o(luce a Bill to make 

fur~her provision for the regulo.tion of No.tive Passenger Ship!!. He said that it 
hOO 'boen brought to the notice of the Government of Indio. tllo.t the practice 
of over-crowding pilgrim-ships from the Bl'itish ports to J edda pl'cT'niled to n. 
frightful extent; Tho way in which the law was e'"luled wns this: A 
ship cleared out of 0. Dl'itish port with all heL' p!lpers in regular order, and with 
tho proper number of passellgel·s. She put in at other ports not Ululct' Bl'itish 
jurisdiction, and thete took in any number of pilgrims. 1.'ho miseries to which, 
th"se unfortunate people were subjoct in these overcrowded vessels, would best 

. be perceived by a perusal of a recent report on the subject to tho Govel'nment 
of India. 1.'he first case cited was that of a ship which MD.. CHAPMA.N thought 
was miscalled ,the J)ay' Dream, but which shoulcl rather' be c~lled the 
Nightmare. She was licensed at Singapore' to carry 216 pnssengers. She 
took 150 pilgrims from Singapore ;' but, instead of proceeding direct to hel' des-
tination, sIte t~k twe~ty-three from !Ialacca, fifty from Pinang, one hundred 
and fifty from the Peder Coast (Diamond Point), sixty-three fl'om Passangan, 
ninety-one from J onkow, thirty-five from Peder, fifty from .A.cheen ; 'thu3 canoy-
ing upwards of 613 passengers, when she was licensed to carry only 216. The 
sufferings of these unfortunate people were thus described by the chief officer 
of the vessel. He said-

" With regard to the space allowed to the passengers, the hold was full Ilnd the cabins 
were nlso full, and a small temporary house, IL little better than a box~ was put on board, 
wherein nearly forty women were stowed. This box was about ten feet in length Ilnd ten in 
brendth, and bhree to four feet high. In the round.house there w~re about t\vcnty-four women 
with their husbnnds. The squares of all the hatches, which ought to have been len free for 
ventilation, were all lumbered up with jars of oil, and the pilgrims could but hardly oreep out of 
the between-decks. The horrible stat.c of the vessel was illdl.'scrihablc, and the stench al'ising 
from tIle hold was ilisulI'erable. There was no opportunity, from the crowdcdncss of the vessel, 
,lLud the luggage being thrown over all the decks, to keep her clean, and she was consequently 
iu the most filthy and dangerous condition." , 

Another case was that of a. vessel which apparently bore an Arnb name, the 
Alict Bal~ma", of 704 tons burden, from Jeddo. to Co.loutta, whose space was' 
registered at 23,364 cubic feet; but, after deducting for encumbrances, there 
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remained only 14,700 fect, and allowing' only fifty-four cubic feet for each 
person, thero was barely ac(}oUlmollation for 272 1)C1'S011S; yet thcro wero 401 
pilgrims on boarll. The lIast,er Attendant at eo chin thus described the condi-
tion or ·this vessel and tho pilgdms it carriod:-

It'l'he effiuvinm escaping fl'om tho hatches 'Yas ill~lcscl'ib:l.hll!, amI it is :t matter of surprise 
that no contagious o.i>lca~c h:ul gl.)!Il.)l·atd. 'Vbat pl"Ol'hylac\:ic power the cargo of s:l.lt 011 
bOllrd may hnvu elCt.lrcisl!Il, I am not prcpared to say; IJIlt ccrtaiu it is that tho state of thillg'll 
WAB most favourable to the l)roo.uctioll of o.ise:~l!e." 

*" * *" *" 
t( The mcn apl)ca.r l\TctchCll1y wmk onll ~iddr, :11\(1 t.hcir cm:u'iatl'll mill squalid conllition 

seems to support tho complaint mad\l by them or waut of I:HIII, TIlOIII, alltl gClloml comfort. 
The women were mostly or wry :1.<1 ":I 11('cl1 :Ig"l', ailt! ill a ~t:lt.o 1)(' dl'<~rcpitllde that rcud~rs it 
tillrpriiiing how thcy (.'(111\'\ Illlve "ulIturc,l upon thc,;u tc,lioilli llnu hal':LI:!sinl; cX!leditiollS. 'I'heBe 
unfortunate beingll were HO ucp1omL1y hcll'lc.;~, u.s t" 1,0 t'carcl'ly uLle to go on lll'ck for the 
purposcs of nature. 'rile chilcll'ell ',·crc l'llorl.V i'lI the c:s.trclIlll, ul'}'lu'CJltly from eXllOSlll'O and 
Wliut of looo.. There were tl\'O infants in arm~.J) 

There was a mortality or thirty-onc on hO:lrtl. :Un. CII.\'P)I.\~ thought that 
lIon'ble :MemllCl'S who kneW" what tho tempcrature of the Red Sea was, eYcn 
under the most fa.yourable circumstances, in the comModious and well ventilated 
vessels of the P. and O. Compnny, need hardly be toM of the miseries of the 
peoplo in tho cases to which he hadjllst referred. It was high time thut such 
:pl'nctices were put a. stop to, aml he hoped the Bill he now moved for leaye to 
intl'otlucc, would have the effect of doing so. 

The Uotion was put and rlg-recd to. 

The Council adjourned to l~l'iday, the 18th Fcbruary 1870. 

'WllITIJEY Sl'OKES, 

CALCt'TTA, l 
The 11th Febrrtctry 1670. j 

Sec!!. to ti,e OOUllcil of the GOL'r. Genl. 
for ma.killfJ Laws amI llefJ"ZatU>1J8. 




